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In the Central Administrative Tribunal,

Patna Banch, Patna.- )

Reoistration No. DA 499/96 with MA 237/96

ety

N | : : | |
1./ 16.10.96." - Shri Chakrapani, the learned counsel for the

apﬁlic%nt.
- Heard learhad co&nsel appearing on behdlf of the

: appllcant uho challenqed tha 1mpuaned order of transfer -

5
g

' dated 9. 10,96 &5 5t thmexy re A/16 passed by @%Ufflcer

&, On behalf of Postmaster General, Northern Reolen, 3

WK'NUZdFFarpur by uhlch the applxcant hds bean. transfer:ed

»

. A~
from the post of S.A. R M S, 'U' Division Nuzdffarpur;§%”“
¥ on deputation as P.4. (C.0.)of PMG

to hls.0r1Q10dl post R.M. S.,’U' Dlv1310n, MUzdFFarpur
with immediate eFFect, The matter has c0ma up before.‘
" me on hearihg.at 3.0D'P.N; bh<thé mogion made by'thé
ledrned.counsel for the &pplicant.‘No copy of Hotice
*Qifﬁ feébect'to tha.prdyér of stay has been served to' L
the ledrﬁed BN Sr.‘étandiﬁg Coungel for t he reépondénts.‘
“But the learned counsel for the applicant submit§ that »
the copy of application Wwas tehdéréd tothe leérﬁéd
Sr., Standlnq Counsel oF tha respondents but ha did not
receive the same. CODSldarlnq the urqenc% I allow the-
prayer for motion- éﬁ/ﬁhe learned counsél for the
applicant gt‘s;ﬂﬂ P.m. | )

2.  Heard learned counsel for the applicant on the

prayer of stay. It is submitted by the leirned counsel
for the aopllcdnt thdt the applicant's case is pendlnn

for c0n51derdt10n for reaular appoxntment in the cadre

Contdn 0.’-.2/"




/c8s/

‘of Péétai'ﬁssistamt*in the office of.the Post-Master
: 'General, Noruhern Region, Muzdffarpur. I havye oone

throuah Annexre 4/16o Prima facie I am satlsfled that

the appllcant being on depu»aton has no tinht to hold . .

,the post of Postal AsslstAnt. So I am not 1nc11nad to

. grant stay in thls cdse 33 prayed For Howsver, the s

appllcant hdd made rapreséntation to the Chief Posbmaster ;'
oy S"*w .

- Gensrdl*ugde Annexure A/18 dated 11.10. 96 In vieu thersof

_Shr1 AoK o Chakravaraty, tng,Chlef Postmdster Genera,

81hdr Clrcle, Patna is dlrested to consider his
i |
represontatlon and to “pass reasoned order with open mind k

on the reprasentatlon as ‘at Annexure A/le ‘in order to

-

avoid any qndue hqrdshlp ézwihe dppllcant. So with this

observation, the prayer for stdy is rBJected The order

alonqulth representation dated 11.10.96 as at Anneere A/18

may be sent to the Chlef Postmaster Ceneral for conszderat1on

k4

in vieu of the.observatlon made above. This application \
is accordingly disposed of, " ‘

(D Purka yastha)
‘Member (3J)




